458 Matters undar

[Shrimati Girija Devi]

Uttar Pradesh and Bihar and is surrounded
by four rivers. The total distance from
Chhapara to Varanasi is only 200 km but
oecple will have to travel a distance of about
375 kilometres via Bhatani Devriafor want of
a bridge. Ballia and Ghazipur located on the
otherside of the river can be reached by two-
three trains running on narrow gauge. In the
circumstances small scale industries cannot
be set up their and the backwardness of the
area continues to increase further, Keeping
these factors in view the Government pre-
pared a plan to construct a bridge between
Manjhi and Ballia in 1977, and the founda-
tion stone was laid by the then Government.
Gradually the construction work progressed,
but the work has been stopped after raising
pillars. A few days ago the construction
material was also removed. Covernment is
bearing a monthly establishment expendi-
ture of about Rs. 3 lakhs tor the project. The
cost of construction has also escalated due
to delay in completion of the work. The local
people are unhappy that the bridge has not
been constructed even after such a long
pericd and that too the construction material
has also been removed from the site.

Therefore, | would like the Government
to complete the construction work of the
Manjhi-Ballia bridge withcut any dela;;/y for
the development of this area which has, so
far remained extremely backward.

14.50 hrs.
[RAO RAM SINGH in the Chair]

(vil) Need to provide financial as-
sistance to Bakreswar and
Kolaghat Thermal Power Proj-
ecis

(English)
SHRI SANAT KUMAR MANCAL

(Joynagar): The Annual Report (1990-91)
of the Depantment of Power of the Union
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Government presents a dismal picture about
the performance of thermal power units,
which is a matter of inmediate concern - the
thermal generation in 1990-91 being 14.91
billion units less than the target. Of particular
importance Is the delay in commissioning, a
problem quite in line with the cost and time
over-run. The uncertainty prevailing in 1990-
91 may contribute to the delay in commis-
sioning of the power plants in the coming
year, particularly the fate of Bakreswar (in
West Baengal), in which case indefinite delay
may be caused due to the recent political
and economic changes in the Soviet Union.
The State Government of West Bengal was
determined to implement the project by
March, 1992, it having already invested Rs.
120 crores in it. | would, therefore, urge the
Union Government that pending the finalisa-
tion of any financial agreement with the
Soviet Uniononthe Bakreswartherma!power
project, it should extend some concrete fi-
nancial and technical assistarice to enable
the State Government to push through this
project without any further delay. The State
Government is already in the grip of acute
financial crunch, which has forced it to sus-
pend further work on its Kolaghat thermal
power project. In this case too, the Central
Government may consider extending some
financial help to the State Government to
enable itto go ahead with the projact notonly
to prevent cost over-runs but also to provide
much needed relief to the power-starved city
of Calcutia, particularly its industries.

(viil) Need to provide financlal as-
sistance to the Government of
Tamil Nadu for Sinking giant
bore-wells to solve the drink-
ing water problem particularly
in North Arcot and Chengal
Anna Districts

‘SHR!I R. JEEVARATHINAM
(Arkonam): Sir, in Tamil Nadu, particularly in
North Arcot and Chengai Anna Districts, due
o scanty rain people are put to a ot of
difficulties. The inhabitants on the banks of
Palar river in Vellore, Arakkonam, Sholin-

*Translation of the speech criginally delivered in Tamil.
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gapuram, Ranipet and Arcot areas are greatly
hit by non-supply of drinking water since
water is suppiied once in four days by the
Municipa! Authorities. The ground water table
has gone below 400 ft. to 50C it. Therefor,
_any individual who comes forward to sink
bore pump for domestic purpose should be
encouraged and given a subsidy of Rs.
10,000/- through the State Government.

I, would, therefore, request the hon.
Irrigation Minister to grant necessary funds
to Tamil Nadu Government for sinking giant
borawazlls in the affected area on a war
footingto enable people to getdrinking water.
| would also request the Minister to take up
the matter with the Karnataka Government
toreleasewaterto Palar river from Pedaman-
galam reservoir at least for a month to tide
over the present water crisis.

(ix) Need to establish centrally
sponsored Medical Coliege,
Reglonal Engineering College
or IIT elther at Goalpara or
Dhubrl in Assam

SHRI NURUL ISLAM (Dhubri): Sir, The
lower Assam zone is highly backward in a!l
respects, ltis urged upon the Government to
include proposals in the 8th Plan for estab-
lishment of a centrally sponsored Medical
College, a Regional Engineering College or
a Complex of the proposed lITs in Assam
either at Goalpara or at Dhubri atthe earliest.

14,59 hrs.

FINANCE (NO.2) BILL-Contd.

MR. CHAIRMAN: We now take up fur-
ther discussion on the Finance Bill moved by
Shri Manmohan Singh on 11 September,
1991. ShriGirdhari Lal Bhargava was on his
feet. He has already taken five minutes. He
may continue his submission.

SHRI RAM NAIK (Bombay North): Sir, |
am on a point of order. Yesterday evening
when the Finance Minister read his state-
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ment - which was a very lengthy statement -
| raised a point of order saying that this is a
very lengthy statement. We must get a full
text of his speech and alco the amendments
in time so that we can study and we can give
further amendinents aboutthe amendments
which he is suggesting. The Speaker appre-
ciated what | said and the Speaker ruled that
arrangermants would be made to supply the
text.

MR. CHAIRMAN: The Speaker was in
the chair.

15.00 hrs.
(Interruptions)

SHRIRAMNAIK: Yes, Sir. The Speaker
said that arrangement will be made to pro-
vide the text of the speech so that we can
understand the amendments. | had also
requested that the amendments also shouid
come to us because seventy-eighty amend-
ments are suggested and if we get them at
8.3010 9 o'clock in the night, we are already
tired. In spite of all that, we did not get copy
of Finance Minister’s speech. Niow, the Prass
has got it— and | have no objection that the
Press got it because through that the infor-
mation was passed onto allthe readers - but
we are the Members and we have to ask the
Speaker diract. In the morning when | came
here, lwent againtothe Speakerand gotthe
copy at 11.47 a.m. Is it the way the Govern-
ment should work, Sir?

MR. CHAIRMAN (Rao Ram Singh):
When Mr. Speaker has giventhe ruling, then
| hereby direct that the Government will
please provide copies of the speech of the
Finance Minister.

SHRI RAM NAIK: At least the Govem-
ment should exprass its regret, Sir.

[ Translation)

SHRIMURLIDEORA (Bombay South):
Why did you not say earlier?

(Interruptions)



